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PANEL OF CHAIRMEN 

MR. SPEAKER: I have to inform 
the House that under sub-role (1) of ruJe 
9 of the Rules of Procedure and Conduct 
of Business In Lok Shbha, I nominate the 
following Members on the Panel of Chair-
men. Normally as one year is over, all 
Committees are changed. 

1. Shri M. Thirumala Rao 
2 Shrimati Tarkeshwari Sinha 
3. Shri R. D. Bhandare 
4. Y. Gadilingana Goud 
5. Shri P. K. Vasudevan Nair, and 
6. Shri Hem Barua 

CONVICTION OF MEMBER 

(SIITi Kam .. llwar Singh) 

MR. SPEAKER: Hon. Shri Piloo 
Mody wanted to know about arrests. I 
have to inform the House that I bave 
received the following telegram, dated the 
30th April, 1968 from Judicial Magistrate. 
Bhuj: 

"Shri Kamesbwar SinGh, Member, 
Lok Sabha was convicted under Section 
143 and 145, Indian Penal Code and 
senlenced to simple imprisonment for 
seven days, and convicted under Section 
188 and fined Rs. 25/- in defaolt simple 
imprisonment for tbree days on the 
29th April, 1968 at Bhuj." 

12.41 bro. 

CORRECTION OF ANSWER TO S.Q. NO. 
282 RE. HINDUS IN PAKISTAN 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI B.R. BHAGAT) : In reply to Starred 
Question No. 282 answered in tbis House. 
on the 27th November, 1967, the Hindu 
population of Pakistan at the time of parti-
tion was stated to be 18.4 million. Tbe 
correct fi&ure is 18.1 millon. 
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STATEMENT BY MEMBER UNDER 
DIRECTION 115 (RE. RAILWAY 

COMMUNICATION SERVICES 
AT GORAKHPUR AND 

RAILWAY MINISTER'S 
REPLY THERETO 
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MR. SPEAKER; Hon. Members do 
not seem 10 know wh!!t is bappening here. 
Her~ is a lonl stalement made .by tbe 
Minister. The Minisler himself wanted to 
correct. But the person wbo poillted out 
s.omething on the floor of the House was 
vigilant enough. The han. Member point-
ed out the mistake. Naturally the Minis-
ter himself wanted to correct the mistake. 
But the hon. Member who broulbt to Iigbt 
somethina, who pointed out somcthinl on 
the Floor of the House, must be liven a 
chance for that. The hon: Memhers who 
did not take the trouble should at least 
aHow the others who took the trollble. 
The hon. Minister now. 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA); Sir, I bad 
made certain statements in th~ course of 
Supplemenlaries on Question No. 1384 on 
21rd April, 1968. concerning acceptance of 
tenders for Microwave Towers on the 
North Eastern Railway. As the tender 
was within the competence of the Oeneral· 
Manaser, North Eastern Railway and since 
all details were. processed and settled at 
his level. all the detailed information was 
not available when I made the statements 
in question and, unfortunately, therefore, 
certain inaccuracies had crept in. 

My statement was to the elrect 
thaI "before the elections the wbole thing 
has been sell!;d". The factual position, 
however, is that while the tenders were 
opcnedon 1.7.1966 and preliminary exami-
nation of tenders by the Tender Committee 
to~k place on 6. to. 1966, followed by further 
examination on 18tb May, 17th June, 20th 
July and 1st September. 1967, the tender 
was finally accep:ed by the General Mana-
ger only 011 4th November and the letter Of· 
acceptance was issued on 6th November, 
1967. 

I bad also stated tbat it was not a 
nelotiated tender. Altboulh open tcoder 
were invited and 10 tenders were received, 
it ... seen that only 3 tcoders were com-
plete in all respects The Tender Committee 
discussed various technical and atber 
detailS with them on three occasions COn-
cluding on 1st September, 1967. To this 
extent, the tender was a negotiated setUe-
ment. 

Since tbe tenders were opened on 
!~t July~ 1966 aDd the ~r~limlnary eJl8I!Ii' 

nation was carried out in October, 1966, r 
had presumed that the tenders would have 
been settled within a reasonable period of 
aboat six montbs. On verification, how-
ever, I find that there has been considera-
ble delay in awarding this contract due 
mainly to the following factors ;-

(i) The equipment for the com-
munication was to be supplied 
by a Japanese firm, Messrs. 
N. E. C., and the design of the 
towers had to be obtained from 
them. This was received bet-
ween June and September. 
1967. 

(ii) The height of the tower al 
Gorakhpur was required to be 
cleared by the Ministry of 
Civil Aviation and the Indian 
Air Force. We had originally 
provided for an 80 metre bigh 
tower at Gorakhpur, which had 
to be subseqncotly cut down to 
45 metres only to meet the 
specific requirements of these 
two departmems. -

would now deal with the remain-
ing spccillc points raised by the Hon. 
Member ;-

(i) It is not correct to say tbat the 
Tender Committee effect ed 
changes· in tire structural and 
foundation desiso_ from time 
to time. These designs were 
given by the Japanese suppliers 
of the Communication equip-
ment and the Tender Committee 
made no changes whatsoever in 
these designs. 

(ii) With regard to the points con-
cerning Shri B. C. Guha, I 
have to state tbat Shri B. C. 
Guba is not the Managing 
Director of MIs. S. A. A. S. 
Engineering Co. Private Ltd. 
I do not know the names of 
Directors of MIs. S. A. A. S. 
Tower Private Ltd. as they were 
neitber the ma!n contractor not 
associate. in this contract. Shri 
B. C. Guha is. however, the 
sole proprietor of Mis. Guha 
and Co., who are one of tbe 
associates of Mis. S. A. A. S. 
~p,ilteorin~ Co, fllr ~ec~t!o9 
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[Shri C. M. Poonacha] 
of this work and he took part 
in tho negotiations in that capa-
city. My coll~aguo, Shri Pari-
mal Ghosh, had nothing to do 
with the negotiations and no 
irregularity has, therefore, been 
committed. 

(iii) The financial position oj" Mis. 
S. A. A. S. Engineering Co. 
was duly tllken note of by the 
Railway Administration in 
awarding the contract. Al-
though Mis. S. A. A. S. Engi-
neering Co. had only a sharo 
capital of Rs. 30,000/- on 
31.3.1967, their estimated t urn-
over for 1967·68 as assessed hy 
their Chartered Accountants 
was Rs. 17.40 lakhs. Mis. 
S.A.A.S. Engineering Co. with 
their three associates, namely, 
Mis. Associated Aesby I ndus-
tries Private Ltd., Mis. B. C. 
Guha & Co. and Mis. National 
Galvanising Co. had experionco 
of foundations, fabrication, 
erection and galvanising respecti-
vely, and it was considered 
to be a good combination for 
carrying out a work of this 
nature on account of their con-
stitucnts' previous experience of 
having carried out work on 
foundations and tower erection 
as sub·contracton of tho 
Japanose firm for P. & T. 
Microwave work. 

(iv) With regard to the Hon. 
Member~s point that only·ap· 
proved and registered contrac-
tors should havo been consi-
dered for this work, I would 
like to state that open tonders 
had been invited in this case 
and the question of limiting the 
competition amougst any parti· 
cular class of contractors, there-
fore, docs not arise. 

MR. SPEAKER: That could be 
considered later on. Anyway, he himself 
wanted. to correct it. I must give credit 
to the Minister concerned. Shri Kachwai 
brought it to his notice. I mu st do justice 

. to both of them. So. the mistake has 
been corrected by hi~ and I have also 
giVen a chance to Shri Kachwai because ho 
pointed it out. What steps to be taken 
next is a question which naturally will have 
to be considered again. 
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MR. SPEAKER: Order,ordor. Not 
now. 

12.55 hrl. 

ELECTION TO COMMITTEE 

Ceatral Ad.lsory Committee for Nationsl 
Cadet Corp. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI M. R. 
KRISHNA): I beg to move : 

11 SHRI SAL RAJ MADHOK (South 
Delhi): Now that many of the points 
have been accepted, may J suggest that tho 

~: matter should be referred to the PAC 
which may go into the whole thinll 8n4 tllQ 
*inf Will be d~l! \Vith f"rtber r 

"Tbat in pursuance of sub· section 
(I) of section 12 of the National C~det 
Corps Act, 1948, as amended by the 
National Cadet Corps (Amendment) 
Act, 1952, the members of Lok Sabba 
do proceed to elect, in sucb manner 
as the Speaker may direct, two 
members from amonll tbem.elvei to 
serve as members of tbe Central Advi-
sory Committee for the National Cadet 
Corps for the next term commencinll 
from tbe 17th June, 1968, subject to 
the other provisions of the said Act 
11114 I/le ltules made Iber~u!1t1~r/' 


